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Warehousing) Corﬁordl:»’:‘ Bill of on Individual
&0gR w7 wfqw Bills and Resolutions presented to
afe o+ qux y e the House on the 9th May, 1956.”

Shri A. P. Jain: Sir, in conclusion, I
have to perform the pleasant duty of
thanking the hon. Members for the co-
operation which they had afforded in
the passing of this Bill. It is true -that
we have not been able to give as much
time as a measure of this importance
deserved. But, I have tried to accom-
modate as many points of view as pos-
sible. Many things have been said in
this House. I can assure the hon. Mem-
bers that we shall take action on those.
We shall benefit by their advice. I also
hope that in the implementation of this
very important measure, I shall have a
large measure of co-operation from the
hon. Members.

As you were pleased to observe a new
point has been raised Ladies are suit-
ed to look after warehouses; it has
been said. They are more suited ‘to
look after ‘houses’—excluding ‘ware’.
We have made a beginning and we have
appointed a lady as the keeper of a
warehouse. I hope more women will be
coming forward and occupy more im-
portant places than it has been possible
faor them to occupy hitherto.

Mr. Deputy-Speaker: The question is:
“That the Bill, as amended, be
passed.”

The motion was negatived.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTY-SECOND REPORT
Shri Morarka (Ganganagar—Jhun-
jhunu) : 1 beg to move:
“That this House agrees with
the Fifty-second Report of the
Committee on Private Members’

Mr. Deputy-Speaker: The question is:
“That this House agrees with the
Fifty-second Report of the Com-
mittce on Private Members’ Bill
and Resolutions presented to the
House on the 9th May, 1956.”

The motion was adopted.

RESOLUTION RE: CEILING ON
INCOME OF AN INDIVIDUAL—
Contd.

Mr. Deputy-Speaker: The House will
now resume discussion on the Resolu-
tion moved by Shri Bibhuti Mishra on
the 27th April, 1956 regarding ceiling
on income of an individual. Out of four
hours allotted for the discussion of the
Resolution, 3 hours and 59 minutes are
left for the purpose of discussion to-
day. Shri Bibhuti Mishra may continue
-his speech.
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“Gandhiji did not believe that
the ideal of peace could be realis-
ed in society so long as the wide
gulf between the rich and the huan-
gry millions remained.”
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“To bridge the gulf between
the haves and have-nots he sug-
gested instead that the haves should
use their talent and the bulk of
their earnings not for themselves
but as a trust for the good of so-
ciety.”
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“As ‘trustees’ they would be en-
titled to retain for themselves a
reasonable rate of commission in
recognition of their service or use-
fulness to society. In the transition-
al period this would be left to be
determined on a reasonable basis
by themselves in consultation with
society.”
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“This, however, did not mean
that pending the necessary legisla-
tion the transformation of the capi-

talists into trustees would be left
to the sweet will of the capitalists.”

AT @ T 919 B 9 6T FET 47
wa fr Pegmamr oo A AT | 39 FW
afet R} wgoar R ogw oard A
#drefoa (¢ ) sEa F aff
g 21 wed 1w @fed f§

11 MAY 1956

Ceilirg on Incoms of an Individual 8078

“If they did not accept the new
basis of ownership voluntarily, or
if they proved impervious to tea-
son, the weapon of pon-violent
non-co~operation would be brought
into play.”

“Trusteeship provides a means
of transforming the present capi-
talist order of society into an egali-
tarian one; it gives no quarter to
capitalism, but gives the present
owning class a chance of reforming
itself. It is based on the faith that
human nature is never beyond re-
demption.”

ag vgw fagra @1 gEw e
L 4 L

“It does not recognize any right
of private ownership of property
except inasmuch as it may be per-
;nitted by society for its own welx
are.”

e fagreg ag 4t :

“It does not exclude legislative -
regulation of the ownership and
use of wealth.”

gy fagra ag a1 :

“Thus, under State-regulated
trusteeship, an individual will not
be free to hold or use his wealth
for selfish satisfaction or in disre-
gard of the interest of society.”

wT gt fagra ag v :

“Just as it is proposed to fix a
decent minimum living wage, even
so a limit should be fixed for the
minimum income that could be
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allowed to any person in society.
The difference between  such
minimum and maxium incomes
should be reasonable and equitable
and variable from time to time so
much so that the tendency would
be towards obliteration of the dif-
ference.”
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“The fixing of a ceiling on per-
sonal incomes on the basis of a
reasonable multiple of the per capi-
ta or per family national income
is a matter to which we have
given much thought and it is our
view that there should be a ceiling
on net personal incomes after tax
which generally speaking should not
exceed approximately 30 times the
prevailing average per family in-
come in the country. We do not
suggest that this is capable of im-
mediate implementation, but we
think that it is important to strive
by stages for its implementation
over a period of time.”
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“Civil servants have no rislgq;
they have rather so many facili-
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“Justice, Social, economic and
political;

Liberty of thought, expression,
belief, faith and worship;

Equality of status and of oppor-
tunity; and to promote among
them all;

Fraternity assuring the dignity of
the individual and tie unity of the
Nation.”
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“Equally, it is urgent, to reduce
disparities in income and wealth
which exist today, to prevent pri-
vate monopolies...."”
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Mr.  Deputy-Speaker:  Resolution
moved.

“This House is of opinion that
Government should take suitable
steps immediately to fix a ceiling
on the income of an individual.”

Shri D. C. Sharma (Hoshiarpur): I
beg to move :

That for the original Resolution, the
following be substituted :

“Having in view the objective of
the socialistic pattern of society,
this House is of opinion that Gov-
ernment should appoint a Commit-
tee consisting of five persons to exa-
mine the question of-putting a ceil-
ing on individual income with
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instructions to report by the end
of August, 1956."

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas) : I beg to move:

That for the original Resolution, the
following be substituted:

“This House recommends to the
Government to take appropriate
measures to reduce the disparity
in income prevailing between the
different sections of society in the
country.”

Pandit D. N. Tiwary (Saran South):
I beg to move :

That for the original Resolution, the
following be substituted :

“This House is of opinion that
Government should take suitable
steps to fix Rs. 7500 per mensem
as ceiling on the income of an
individual.”

Mr. Deputy-Speaker : Shri Rachiah.
All the hon. Members have collected
together at one place!

Shrl N. Rachiah (Mysore—Reserved
—Sch.—Castes) : 1 beg to move :

That for the original Resolution, the
following be substituted :

“This House is of opinion that
Government should introduce legis-
lation for fixing a ceiling on the
incomc of an individual and provi-
sion may be made that no officer
in the country should get more
than one thousand rupees per
month as salary.”

Shri Satyendra Narayan Sinha (Gaya
West) : 1 beg to move :

That for the original Resolution, the
following be substituted:

“This House is of opinion that
inview of the Socialistic Pattern of
Society that the Government is
committed to achieve, it is neces-
sary to fix a ceiling on income of
an individual and for that purpose,
Government should appoint a Com-
mission consisting of experts and
publicmen to go into the question
in order to suggest the different
stages and the various measures for
achieving this objective.”

Mr. Deputy-Speaker: Shri N. B. Chow-
dhury.

Shri N. B. Chowdhury (Ghatal): I beg
to move. ...
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Mr. Certainly the
hon. Member wishes to move, but his
amendment seems a little out of place.

Shri N. B. Chowdhury: I amend it in
this way that 1 seek restrictions on in-
dividual earnings in a particular man-
ner.

Mr. Deputy-Speaker: He may give sug-
gestions when he speaks, but so far as
his amendment is concerned, it is out
of order. What has this to do with the
revision of the agreements with the
ex-rulers? Non-payment of compensa-
tion to big landlords for acquisition of
their estates, limitation of dividends of
corporate bodies, increasing the resour-
ces of the public sector—these are things
that are outside the scope of the Reso-
lution.

Shri N. B. Chowdhury: So far as com-
pensation is concerned. I had in mind
only the Centrally-administered areas.
There are zamindars there also.

Mr. Deputy-Speaker: There were
zamindars. Now, the Resolution is that
there should be a ceiling placed on in-
comes. It may be something connected
with that but not quite relevant. The
hon. Member may speak.

I will give him an opportunity and
then he may make his suggestions.

The above amendments and the Re-
solution are before the House. Shri N.
B. Chowdhury’s amendment is out of
order.

Shri Bhagwat Jha Azad: This is a very
important  Resolution that has been
moved by my respected colleague Shri
Bibhuti Mishra. The Resolution has
been moved due to the fact that the
measures contemplated by the Govern-
ment are rather towards making a dis-
crimination between the rural and urban
economy, and therefore we feel that the
glaring  inequalities in income and
wealth that has been engendered by
the capitalist society have become by
now a distinct eye-sore to the world and
especially to us in India. We feel this
has caused the inefficient working of
our economy. Sacrificing the superior
and real satisfaction of the common man
this capitalist societv which has brought
about these inequalities has been every
day going on devising certain ways and
means of expandine the income of the
rich. The rich are in search of ways of
spending money, while the poor are
hardly able to keep their body and soul
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together. Therefore, politically and eco-
nomically, this is working bavoc on the
present society.

We have got no figures to show how
the national income of our country is
divided among the different groups.
Though we cannot say what the con-
centration of income is in the different
groups as the figures are not available,
nonetheless the fact remains that in-
equality is greater in our country, not
only greater but the greatest compared
to other countries in the world.

It has been brought home to the
country and the Government for a
pretty long time that measures should
be adopted to bring about equality in
the country, giving full scope to the
differentiated  abilities and tastes of
individuals. 1 for one do not plead for
a dead level of absolute equality. But
I would like to point out that when
the disparity goes beyond a certain di-
mension, it becomes perilous. We
know the usual argument that is ad-
vanced regarding the different abilities
and tastes of different individuals. But
the point is that when it goes out of
control, it becomes perilous, and so is
the case in India today. It is admitted
on all sides that the position has be-
come all the more so in our country.

The Taxation Fnquiry Commission
in their report, in Vol. 1 have pointed
out at pages 154 and 155:

“The disparity in consumption
levels prevalent at present in this
country is a matter of common
observation and there can be no
doubt about its demoralising effect
on the large masses of workers in
the country as regards their willing-
ness to accept higher tax burdens
and yet work harder.”

So, it works both ways. They have
to pay more tax on the one hand, and
on the other. they will have to work
harder also. It has got a very bad and
demoralising effect on the general mas-
ses in the country, who constitute nearly
80 per cent of our population.

It must be remembered that even
with the present comparatively so-
called high rate of taxation, we have
not been able to bring about the desir-
ed measure of equality, whereas in
other countries, as for instance, England
they have been able to bring about a
disposal of the incomes of the rich few
to the poor many, and thus they have
been able to bring about some sort of
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equality. The result is that the num-
ber of persons drawing high salaries is
comparatively small, and the gap bet-
ween those drawing lower salaries and
those drawing higher salaries is in fact
very much lower than here.

We have no precise figures in this
connection 1 have been hunting for
these figures for a number of days,
but I could not get them. Yet, I could
give just a few examples to show what
the position is in other countries. In
the U.S.A. so far as the lower income

roup is concerned, a filing clerk gets
is. 625 a month, whereas the pay
of a typist is Rs. 1000 a month. So
far as the person in the services is con-
cerned, in the case of Foreign Service,
he gets Rs. 5625 a month, and in the
case of the civil jobs, he gets Rs. 4304
a month. In UK—the figures that I
am giving are only comparative fig-
ures, the actual figures may be a littfe
this way or that way—a clerk gets
Rs. 189 a month, and the permanent
secretary to the treasury gets Rs. 4012,
and the other secrctaries get Rs. 3791.
In India, we find that a third division
clerk gets Rs. 60 a month, a lower divi-
sion clerk Rs. 55 while our Secretary-
General to the Ministry of External
Affairs gets Rs. 4500 a month, and the
other secretaries get Rs. 4000 a month.
That shows the cxtent of inequality
that still prevails in our country in the
services. If we compute these figures in
terms of the whole income and on the
basis of the income groups, the position
becomes even more disastrous.

Whenever we raise this matter, we
are asked to point out at least one
example of a country in the world
where the inequality of income has
been removed. Instead of reducing the
inequality by the adopting of measures
for making the present disparity less
and less, this what we are I
have gone through the system that is
prevalent in Canada. or in UK or in
USA, and T would suggest that we can
at least adopt the fiscal measures that
are heing taken on hand or have al-
ready been taken on hand in those
countries, for achieving this obfective.
If that is not possible, then I would
suggest that we can follow the system
that is obtaining in UK. In England,
after the taxes are realised, they are
transferred to the people by way of so-
cial securities, divisible expenditure and
so on, and this goes a long way to
lessen the inequality. They collect the
money from one group by means of
taxation, and they transfer it to the
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other group by way of social securities.
1 would like to quote in this connec-
tion figures regarding the divisible ex-
ggnditure that was incurred by the La-

ur Government in England in 1948-
49. We have no figures available after
1948-49.

So far as the distribution of trans-
fers is concerned, we know that the
money collected by way of taxes is
passed on to the people again in three
main ways. Though it is not possible
to find out what is the per capita ex-
penditure regarding individuals, yet I
can say that so far as transfers and
divisible expenditure is concerned, it is
possible. So far as the distribution of
transfers is concerned, we find that in
UK for the income range below &£135,
the figures are as follows :

Pensions 86:90 (Million Pounds)
Health 7-24 "
Unemployment 11-29 '
Miscellaneous  4°32 ”»
Total Social 109-75 »
security,
Other trans-  27-63 ”
fers.
Total trans- 137-38 »
fers.

Then, the figures are given likewise
for the different ranges of income. I
need not quote the figures for all the
income ranges, but I shall content my-
self with quoting the totals in respect
of the various items, which are as fol-
lows :

Peasion 332-72 (Million Pounds)
Health 66°30 ”
Unemployment 22-18

Miscellaneous  94°95 ”

Total Social ”
Security 514+15

Other transfers 150 84 "

Total transfers 664°99 ”

This is the position so far as trans-
fers are concerned, that is to say, so
far as social security and other mea-
sures are concerned.

So far as divisible benefits are con-
cerned, the subsidy ggven by the La-
bour Government to the income range
below £ 135 was 29-13 million pounds
in 1948-49, in respect of education it
was £5-84 million, in respect of na-
tional health service, £16:05 million,
in respect of housing £11:14 million,
in respect of miscellaneous £8°16 mil-
lion, and the total was £70°'32 million.
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[Shri Bhagwat Jha Azad]

Then, the figures in respect of the dif-
ferent income ranges are given. I
need not quote all those figures. I shall
;Jnly give the totals which are as fol-
ows :

Subsidies 471'10 (Millior Pounds)
Education 17157 »
National Health

Service. 253-84 »
Housing 6960 ”
Miscellancous  43-74 ”

ToraL 1009-85

Therefore, 1 would say that though
no precise formulae have been prescrib-
ed tor reducing the inequality between
different sections of society, yet here is
an example of what the Labour Gov-
ernment in England has done in 1948-
49. By a process of graduated income-
tax and other measures, they were able
to take the money from one section of
society which had more than what it
required, and distribute it to the other
sections, that is to say, the lower in-
come groups.

But so far as India is concerned, we
find that there are no such measures
on which we can count for the lower
income groups to get relief by way of
unemployment benefits or social security
measures. In the case of Britain, the
inequality has been reduced by resort
to fiscal measures. But unfortunately,
in our country, no such thing has been
done. We are confronted with the argu-
ment that there is no example of a
country in the world where such equality
has been brought about on the basis of
the socialistic pattern. Bult we can say
here is a case in which we find that by
resort to fiscal measures, inequality of
income and wealth between different
sections of society has been reduced.

In this connection, I would like to
point out one other thing. In the USA,
the aggregate net distribution of in-
come amounted to 5:4 per cent of the
national income in 1938-39, and it
rose to 7'5 per cent in 1946-47. In
Britain, in 1937, it was 88 per cent,
but in 1948-49, it rose to 13:1 per
cent.

1 would like to know what percent-
age of our national income is being
distributed to the lower income groups
by way of this divisible expediture or
transfers so that the inequality in our
country—the high=st in the world—is
at least slightly lessened. We know that
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in Great Britain and USA in the pre-~
war period, the inequality had the same
pattern. After the war, Great Britain
adopted measures according to which
we find that, compared to USA, it ad-
vanced more towards eguality by way
of distribution of this divisible expen-
diture and transfers and also by way
of revision of the entire tax 'system. In
the USA, we find that the inequality
still persists in the same way after the
war as before the war.

The other day I had an opportunity
to hear Prof. Kaldor when he addres-
sed one of our Committees. He was
saying how the rate of income-tax in
their country, compared to our country
might be called less regressive. I do
not want to go into the details of the
system just now, nor will time permit
me to do so, but I can say that we
are expecting his report, though it may

made available to us or may not
be. In Prof. Kaldor’s opinion, the tax
system in India is the most ‘regressive’
reactionary and out of date’—I am
quoting his words. In his view, the Re-
port of the Taxation Inquiry Commis-
sion is much less than ordinary.

Shri A. M. Thomas
Thas he did not say.

(Ernakulam):

Shri Bhagwat Jha Azad: That he
did not say in the meeting. But when
we talked to him, he said so. It was
there open, nothing secret.

Time only will show how far,
according to that report that we are
expecting, or in the light of other mea-
sures that are being adopted in this
country, we can effect a lessening of
the inequality. Whether we go in for
income-tax, whether we go in for ex-
penditure tax or whether we go in for
a capital levy or not, the fact remains
that our economy is more stressing in
bringing about inequality between the
rural and urban sectors. We are now
going out for a land-ceiling. What will
be the position? For an optimum hold-
ing, the income that a family of five
will derive may be Rs. 3600. The ma-
ximum will be 3 times that, which will
come to Rs. 7800.

An Hon. Member: Maximum is
Rs. 3600,

Shri Bhagwat Jha Azad: He will be
allowed to keep 3 times the optimum
holding. It will come to Rs. 7 '

Some Hon. Members: No, no.
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Shrl Bhagwat Jha Azad: I am refer-
ring to one unit of five. It will have Rs.
3600. If he has got 3 units, it will be
3 times that (Interruptions).

Mr. Deputy-Speaker: I should also be
taken into confidence in that private
talk.

Shri Bhagwat Jha Azad: 1 say, let it
be Rs. 3600. The capital that we ex-
pect in the countryside may be about
Rs. 14 lakhs or less.

Coming to the urban side, we find
concentration of wealth and concentra-
tion of economic power. Concentration
is not only in the income that is derived
but also in wealth. It has been said
that in the most industrially advanced
countries in the world, concentration is
more of wealth than of income. It is
essential, if we want to bring on the
same level the rura! and urban economy
that we must adopt means by which
we can reduce this great disparity bet-
ween the rural ceiling and the urban
ceiling.

1 feel that so far as this equality is
concerned, we cannot go to the dead
stop level; none the less, the fact re-
mains that by fiscal measures, by en-
forcing a capital levy and other mea-
sures, we can go ahead, It is now being
said that capital levy will be confiscation
of property. In that case, income-tax
is also confiscation of income. As far
back as 1946-47 even the Colwyn
Committee and Miss Kathleen had sug-
gested that it was essential that, in those
countries where the concentration of
wealth was more, and concentration of
capital was more, than of income, we
should have a capital levy.

If we want that the majority of the
population of this country, the teeming
millions of India, should not feel that
Einch of having a small ceiling, thereby

aving a small income and small capi-
tal compared to the urban economy,
where people have big income, whereby
people everyday devise ways and means
to spend on their luxuries, if we want
to stop this state of affairs, it is essen-
tial that we must radically change our
fiscal measures. We must have a capi-
tal levy, we must have an annual tax
on wealth; we must have a system of
steeply graded income-tax. By these
measures we can remove this disparity
between the incomes and also wealth
in the different sections of saciety.
With these words, I commend my
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amendment to the acceptance of the
House in place of the motion moved
by Shri Bibhuti Mishra.

Shri D. C. Sharma: I congratulate my
hon. friend, Shri Bibhuti Mishra, on

. pinpointing a very important problem

that is before our country at present.
He placed his arguments on a very
high moral plane. I think in the land
of the Buddha and‘:Gandhi and great
sgiritua] prophets, the moral argument
should have the greatest amount of
weight with us, None can question the
validity of that argument and those
who have ears to hear will pay heed to
it. But I want to leave that kind of
argument out for the present, because
that has been done in a most excellent
manner by my hon. friend. I want to
place my arguments on the sociological
ground.

The other day when we were on the
third reading of the Hindu Succession
Bill, our Prime Minister gave one of
his most lucid and illuminating exposi-
tions of the social philosophy that the
India of today needs. We had several
times listened to his speeches on poli-
tical philosophy and on economic philo-
sophy, but I must say that that was.
one of the few occasions on which I
heard him on the social philosophy
which the present day India needs. If
I understood him aright, he said that
we want to build up a good society,
and the basis of that society is equality,
equality between the sexes, and not
mere sentimental equality, not mere
platitudinous equality, but equality alt
along the line—equality in practice.

We should have equality so far as
proprietary rights are concerned. I
think in India, to whatever party we
may belong, we are all embarking on
the venture of building up a good so-
ciety. For that good society, the big-
gest hurdle is the disparity in income:
that we face today in India.

Of course, we talk about the socialist
pattern of society and we are trying
a great deal to bring it about. For
instance, we have adopted some fiscal
measures to reduce the disparity in in-
come. We have increased the income-
tax at certain levels and we have our
Estate Duty also. There are other mea-
sures which are under contemplation.
These are fiscal mecasures. But the
average man in India does not under-
stand the conception of the reality of
this idea as long at he sees glaring and'
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:monstrous inequalities of income in this
-country. Therefore, something has got
to be done.

My friend says that we should put
.a ceiling on incomes. That may be one
.of the ways. But, I would say that we
should do something to bridge the gap
between the highest and the lowest in-
comes in the country. This exists all
along the line. We see it so far as our
«Government services are concerned. We
see it so far as our private sector is
concerned and we see it also so far as
the public sector is concerned. We
see it in the living conditions of the
average farmer and we see it in the liv-
ing conditions of the average city-dwel-
ler All these things have got to be
ironed out, smoothed out, if we are to
build up a good society of which the
Prime K/Iinisler has given us a vision
‘and of which Mahatma Gandhi also
;gave us a vision.

My friend, Shri Bhagwat Jha Azad
was referring to the UK and other
-western countries. I want to refer to
.Japan It is one of our neighbours; it
is an Asiatic country. I would draw
the attention of this House to what is
happening in Japan. In Japan, the na-
tional income is, per capita, Rs. 295. The
wages of urban unskilled labour are
‘Rs. 675. The lowest clerical salary is
Rs. 650 and the highest administrative
-salary is Rs. 8,800. You can under-
stand what the proportion between these
and the national income is.

Shri Satyendra Narayan Sinha: Are
‘these the latest figures?

Shri D. C. Sharma: I am quoting the
‘figures which T have been able to get.
(Interruption). 1 do not want to quote
-figures. Whenever 1 quote figures there
is some trouble in this House. I only
want that T should ‘be permitted to
-quote my figures and....

Shri Satyendra Narayan Sinha: I am
not challenging the figures.

Mr. Deputy-Speaker: I am sure there
-won’t be any trouble now.

Shri D. C. Sharma: As long as you
are there, I know there would be no
-trouble.

1 quote these figures to show the pro-
portion between the national income
and the highest administrative salary.
"My friend Shri Bhagwat Jha Azad has
given some figures and I do not want
1o quote them again but I would say
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that here in India the gap is very very
big and that has got to be bridged in
some way.

1 proposed a resolution for the ap-
pointment of a second Pay Commission
which was not accepted by this House.
Therein 1 made a suggestion so far
as the permanent services are concern-
ed. | also made a proposal with regard
to the income of our private sector
people. This is something which goes all
along the line. It is a resolution which
covers every aspect of our life, every
department of our activity every sector
of our endeavour. It concerns the ave-
rage villages as well as the cities; it
concerns unskilled labour ag much as
skilled labour; it concermns the fourth
division clerk as well as a Secretary to
our Government. I would say that on
sociological grounds, there is no rea-
son why we should not accept the re-
solution which has been moved by my
hon. friead. )

This morning an hon. Member of
this House put a supplementary ques-
tion. 1 do not want to repeat the very
words of that question. What he want-
ed to say was this : Why not have the
identification of the common man with
our planning? So long as this disparity
in income persists, I think that identifi-
c;tion of the average man will not be
there.

Some hon. friend said that we have
done something with regard to the abo-
lition of the zamindari. I think that is
something good that has been done.
Some friends will say, abolish the za-
mindari without paying compensation.
We do not want that. We have abo-
lished the zamindari. But, I would ask
one point. Have we abolished slum
landlordism; have we abolished the
landlord system in the cities? Those of
my friends who have read George Ber-
nard Shaw's play will remember that
he delivered a very vigorous attack on
slum landlordism and he said that that
kind of landlordism was the basis of
many of our social evils. What we have
done with regard to the zamindari. we
should do with regard to landlordism
in the city also and we should do the
same with regard to the services of our
country.

At the same time, you should do
something with regard to the private
sector. There are some persons in the
private sector who have fabulous in-
comes in spite of the deductions madc
by the Income-tax department and in
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spite of other things. Their incomes are
very very high and they live in splend-
our, which, I think, does not fit in with
the socialist pattern of society that we
proclaim from our housetops. As Ber-
nard Shaw said in one of his plays,
poverty and inequality are the two worst
things in life. Hc denounced poverty
and said that he wanted a socialist
State in which everyone will have at
least an income of £500 a year. That
was Bernard Shaw’s vision of good so-
ciety. 1 would like that in our country
also we should have a society where
everyone has an income of Rs. 500 per
month at least. That will be a good
sign. But, as long as we cannot bring
that into being, we should try to reduce
the gap between the highest income and
the lowest. That is necessary from
every point of view. .

We have the spectacle of the cities
and the villages. Even amongst the vil-
lages, we have more developed villages
and less developed villages. We have
backward classes in our country as
well as backward areas in the country.

Those backward areas are such as
have not felt the impact of progress that
is going on somewhere. So, all these
kinds of disparities have to be abolish-
ed. People who come from the hilly
districts of Tehri-Garhwal, Kangra,
Hoshiarpur, Himachal Pradesh, etc.,
suffer from backwardness which is
not only territorial but which is also
social and economic. Therefore, if we
want to build a good society as we
all want to do. we should have this
kind of disparity eliminated. But it
cannot be done on an ad hoc basis.

Therefore, I would suggest that the
Government of India should appoint a
committee which should consist of some
persons who are well-versed in Gan-
dhian economics, and some persons who
know the traditional economics to which
my hon. friend referred. That commit-
tee may have other representatives also,
and it should phase out a programme
for the abolition of these disparities
in the cities as well as in the villages,

in the private sector as well as in the -

public sector. That should be done on
a scientific basis and should not be left
to persons only of one way of think-
ing. There should be persons of all
ways of thinking also to thrash out this
problem and to solve it. I do not think
there is anybody in this House who is
not in sympathy with the spirit of the
resolution moved by my hon. friend.
Everybody will endorse the spirit of this
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resolution, but the question is how it
is to be implemented. For that pur-
pose I would say that we should appoint.
a committee .consisting of different
types of persons so that we can have
a programme for bringing this about,.
for bringing a good society into being,
of which we talk a great deal.

Shri N. B. Chowdhury: I welcome
the resolution brought forward by Shri
Bibhuti Mishra. He has given us this
opportunity to discuss a very important
question on the eve of the discussign of
the Second Five Year Plan.

It has already been discussed to some
extent in the other House and now we
have also got an opportunity here to
discuss the resolucion. Certainly it is
an advantage for us so far as the crystal-
lization of opinion in this country with
regard to this very important question
is concerned. In our constitution there
is a Directive Principle that the Gov-
ernment shall direct its policy in order
to prevent the concentration of wealth
in a few hands. It will be seen from the
Preamble to the Constitution itself that
there shall be social, economic and poli-
tical justice.

. So far as the question of economic
justice is concemed, we know that in
our country the vast majority of the
people do not get it. Recently the rul-
Ing party has adopted the socialist pat-
tern as its goal. We have welcomed it.
So far as the declaration of this objec-
tive is concerned, there is hardly any-
body who will oppose it if he has the
interest of the vast millions of the
common people in his heart.

In the draft of the Second Five Year
Plan supplied to us, it has been enun-
ciated that the objective of the Plan
is, among other things, a reduction of
inequalities in income and wealth and
a more even distribution of economic
power. It has also been stated that there
will be removal of disparities within the
shortest possible period. With this ob-
jective before us, we find it very diffi-
cult to reconcile ourselves to the con-
crete policies which are being adopted
with regard to many matters by the
Government. I tried to move an amend-
ment, but that has been ruled out of
order. So, I would in this connection
offer certain suggestions. If we really
want to achieve this objective, we have
not only to make these formulations
and enunciations but also adopt concre-
te measures for the implementation of
the provisions of such resolution or
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[Shri N. B. Chowdhury}
legislation. When formulating our eco-
nomic policies, we should adopt con-
<crete measures which would y lead
to the removal of appalling disparities
in incomes that exist now.

So far as existing conditions are con-
<erned, in our country there is a popu-
lation of about 37 crores by this time
.and the vast majority of the people are
getting far less than the average na-
tional income of India. Qur average na-
tional income is, according to the latest
«calculation, about Rs. 280. There are
about 18 million agricultural working
tamilies and their number is about 8
crores. What is their income? Accord-
ing to the survey that was conducted
by the Government of India some time
back-—at that time the income was a
little higher than it is now—the income
in some cases was only .Rs. 100, that
is, less than half the average national
,income. That was stated by the hon.
Labour Minister seme time back. The
average income of an agricultural la-
bourer is less than half the average na-
tional income. We find that so far as
the vast majority of the people are
<oncerned, their income is very low.
Take the case of other people, the 70
per cent of the people who depend on
agriculture. It has been stated that 75
per cent of those people have less than
economic holdings, which means that
their income is in many cases less
than the average national income. On
one side we have the picture of the
agricultural workers and others who are
the vast majority of the poor peasantry.
Along with this, we see the conditions
of the low-paid middle-class employees
and other workers in factories and in-
dustrial concerns, and their income is
also very low. Unemployment is in-
creasing, and that means that its effect
on the income of the low-paid emp-
loyees is deteriorating living conditions
of the people. Here is a clear picture
of the vast majority of our population
having a very low income, finding it
difficult to make both ends meet, and
on the other side there is this picture
of a very high income. I was going
through the report of the Government
of India Central Board of Revenue,
which has already been referred to by
the Mover of the resolution. There 1
find that a few lakhs of people in
India are having a high income. If you
analyse the figures of persons who are
paying income-tax, it will be found that
the income of persons, who earn above,
say, Rs. 30,000 or even if you take
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Rs. 80,000, has gcne up during the
last few years, whereas the income of
those who earn less than Rs. 20,000 or
so, has gone down in most cases. From
all’ these, it appears that the benefit of
the increased production as a result of
the working of the First Plan or the
increased national income, has not gone
to the vast millions of our people. In
these circumstances, the imposition of a
ceiling on individual incomes is essen-
tial. The hon. Mover has rightly pointed
out that the poor people in the villages
are not in a  position to make both
ends meet but there are so many high
salaried ICS officers, some of whom are
drawing Rs. 4000 and more.

Shri K. K. Basu (Diamond Harbour):
Thereare 15,000 bank managers.

Shri N. B. Chowdhury: I am dealing
with salaried officials. You are asking
poor agricultural people to do shramdan
in order to make our Plan a success
and intensify the nation-building activi-
ties. These high officers who are draw-
ing three and four thousands—should
they not be asked to make some sacri-
fice? Then, why not there be an imposi-
tion of the ceiling? Why should not they
make some sacrifice for the develop-
ment of our country?

It has been observed by the members
of the Pay Commission that the ICS
people would take sometime to break
away from certain prejudices and ad-
just themselves to the new conditions.
Nine years have passed. Has not the
time come for them to change their
outlook and adapt themselves to the
new conditions? In the present circum-
stances, when we are trying to find out
resources and create enthusiasm in.the
country for the rapid economic recons-
truction and development of our coun-
try, it is essential that there should be
a ceiling so far as high salaries are
concerned.

We are not in a position to fix a
minimum wage of Rs. 100 per month.
It has been demanded by the trade
union workers in the country. We have
not been able to fix a reasonably mi-
nimum salary for the primary school
teacher.  Frequently, questions are
being put in this House regarding this.
Now, they are talking of paying Rs. 40
or Rs. 50 to these teachers. The pri-
mary school teachers, the matriculate
teachers are going to get only Rs. 50.
Even that has not come into effect in
certain States but there are officials
drawing Rs. 3,000 or Rs. 4,000. This
is an intolerable situation. To allow this
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to continue and at the same time to
say that we are working for a socialist
pattern of society, is somcthini which
could not be understood by the peo-

ple.

Consider the salaries of other people.
‘The other day while replying to a ques-
tion in the other House, the hon. Mi-
nister gave some figures regarding the
salary of the Chairman of the State
Bank. I criticised it when it was dis-
cussed in this House. But the hon.
Finance Minister said that if we knew
the qualifications of the man, if we
knew his name, then we would not
grudge the salary.

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): I hope
there is some confusion about the
salary of the Chairman of the State
Bank and the salary of the Managing
Director of the State Bank. It is the
salary of the Managing Director that
was discussed in the other House the
other day, not that of the Chairman.

Shri N. B. Chowdbury: I correct my-
self. But, so far as the point is con-
cerned, it remains How many thous-
ands per month are being paid? It ap-
peared in the papers; everybody knows.
It is Rs. 7,000 or Rs. 8,000. The hon.
Minister here will give the correct in-
formation as therc are several figures
appearing in the papers. The managing
directors are being paid such huge sa-
laries. At the same time, other people
who are engaged in doing similar work
are not even given the reasonable mini-
mum that is needcd today.

Now, I come to the private sector.
Very often it is said that we cannot
say anything with regard to the private
sector. In this report, I find that' there
are persons who are earning fat
amounts. . . . (Interruptions.)

Mr. Deputy-Speaker:  Unauthorised
voices should not be so loud.

Shri N. B. Chowdhury: Some of them
are earning as much as two lakhs or
so per annum. Why is it that the Gov-
ernment does not put any restriction on
the salaries of pcople in the private
sector? The question of salaries paid
by the foreign companies to their emp-
loyees hus been raised here several
times. They are paying thousands of
rupees per month. Some concerns, like
the Tatas, etc., are big firms and thev
g0 on paying to their employees
Rs. 10,000 or Rs. 15,000. If you do
not put any restrictions on such things,
you have certainly pe justification te
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claim that you are working for the
socialist pattern of society. (Interrup-
tions.)

Mr. Deputy-Speaker: There can be
only one hon. Member on his legs.

Shri N. B. Chowdhury: If they are
allowed to pay such huge salaries, we
cannot get large amounts for the pub-
lic works that we want to undertake
nor can we reduce the inequalities. It
is necessary that the Government should
put some restrictions in the interest of
the country on the salaries of persons
working in the private sector.

Mr. Deputy-Speaker : The hon. Mem-
ber’s time is up.

Mr. N. B. Chowdhury: I shall men-
tion only two other points. In order to
have resources for our Plan and also
create enthusiasm in the country, it is
necessary to put a ceiling on the income
of the individual. With that object in
view I have given some suggestions in
my amendment, such as non-payment
of compensation to big landlords and
zamindars. Those persons who have in-
come from other sources than land and
those who have some business interests,
will not suffer if compensation is not
paid. If compensation has to be paid,
it will be realised from the peasants.
This will cause hardship to the peasants
and will not remove the disparity or
raise the standard of living of the
people.

[SHRI RAGHAVACHARI in the Chair]

I have also asked for the revision of
the agreements with the ex-rulers. Ac-
cording to these covenants or agree-
ments, they are allowed to retain what-
ever private money they had to a great
extent. At the same time, we guarantee
the payment of certain allowances. It is
necessary that these agreements should
be revised in the new set-up. When this
agreement was. entered into, there was
no talk of socialist pattern of society.
If we do not think of revising these
agreements but think of honouring
them in the changed circumstances,
where will it lead to? Is it going to be
something eternal? In that case, you
cannot even dream of a socialist society
in this land!

In this way, I have also asked for the
limitation of the dividends of corporate
bodies. There are also certain other
measures, by which we shall be in a
position to remove the appalling dis-
parities that are prevailing today and
thereby we will have resources also. It
has already been oainted out by Kaldor
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[Shri N. B. Chowdhury]
and Baran, profsssors from America
who assessed the resources in India, that
there are sufficient economic tential
and resources in the country, if we re-
duce the consumption of luxury goods
by these high-salaried officials and peo-
ple in the upper strata of society. If
you pool your resources together and
utilise them, if you collect the income-
tax which is being evaded to the extent
of Rs. 300 crores according to Mr. Kal-
dor, then, certainly there would be
more resources in the public sector.
Thereby we shall be able to spend more
money in the public sector and thus
raisc the standard of living of the
common people and restrict the con-
centration of wealth in the hands of a
few. If we do not agree outright to
put any absolute figure as the ceiling
on the income of a particular individual
at least let us have such restrictive me-
thods. We can restrict the income of
an individual and thereby have more
resources without imposing heavy taxes
on the common people.

5 p.M.

Shri Satyendra Naraysn Sinba: Mr.
Chairman, Sir, the resolution moved by
my friend Shri Bibhuti Mishra is un-
exceptionable and I congratulate him
for the unique privilege of having mov-
ed a resolution on which the entire
House is agreed.

Shri K. K. Basu: Except your Minis-
ter.

Shri Satyendra Narayan Sinha: Except
perhaps the Minister, not with the prin-
ciple of the resolution, but with res-
pect to time.

Shri Bibhuti Mishra in moving the
resolution referred to the philosophy of
Gandhiji on this qucstion, his views and
that of Acharya Vinoba Bhave. He
spoke with great vehemence and emo-
tion on the subject and I think he is
entitled to congratulations from every
section of the House for this.

My task, Sir, has been rendered very
easy, on account of the fact that two
of my colleagues who preceded me
have already quoted figures from differ-
ent countries to show to what extent
the disparity exists in our country. The
resolution which has been placed before
this House, is in my opinion, a natural
corollary of the objective of the socialist
pattern of society that we have set be-
fore the country, and is a logical deve-
lopment of the ideas and ideals which
have informed our efforts, so far, in
re-building this country.

Rasolution re
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A voice was raised just now that
except the Minister everyone is agreed.
Perhaps, the Minister might find it diffi-
cultjto implement the resolution straight-
away. But, with respect to the principle
of the resolution, I do not suppose
they havejany difficulty in accepting it.
After they have already imposed a ceil-
ing on land-holding., I cannot under-
stand how they/can escape the obliga-
tion of imposidg ceilings on incomes
in other sectors of life. I would urge
upon the Government¥how to recognise
the necessity for taking' immediate steps
to set up a committée, as recommended
in' my amendment, to/go into theé entire
question and to suggest the various
measures that ought to be taken in or-
der to achieveffthis objective.

1 wag a little surprised to find in the
paper: X
ent. i hat the Finance
wnister referred the difficulty in/

implementing the idea of a.ceiling on
personal incomes and said, that he
thought it to be not a feasible proposi-
tion because the Government ‘would be
called upon to pay heavy compensation
for which the Government do not have
enoughjfunds.. But they have already
impose ceilin‘fs on land. They have al-
ready acquired zamindaries. There also
they were required tol/pay compensa-
tion. We have alrcady passed the Cons-
titution (Amendment) Bill, whereby
we have given the power to the Gov-
ernment to/fix any amount of compen-
sation they like; it may be only a no-
tional compensation which will not be
justiciablc inYany court. Therefore, the
amount of Cbmpensation should not
deter the Finance Minister from pro-
ceeding with this laudable objective
imposing a ceiling on personal incomes.
I do not supposc anyone can blame
the Govergment for being altogether
unaware offthe feelings of the Members
on this queéstion. The Prime Minister
has so often criticised the vulgar dis-
play of wealthfin which the few pri-
vileied indulge.! He in doing so, has hit
at the crux of the question. When he)
condemned the (sstomtatiows) living, he
was awarc of the feelings Of the gene-
ral public that the real difficulty is not
with the possessions that you have, but/
the display of it in wasteful expendi-

ture, on luxuries and other shows.
Frorrtlz\imc immemorial, this question
has Heen here. In fact, the real dissatis-

faction produced is not by what people
lack, but/by what others have. PBven
it dothye—



EA

pént and large mass

8

people feel hfrt at the way the rich
few in j@ wasteful expenditure, and
when you #ant them to work harder
for the r€construction of the country,
it is ch more than what they are
exppeded to do. So, we have got to do

ething at the present moment.

It is generally said that if you are
going tqQ_ impose ceilings on incomes,
you willRkill incentive to save and in-
vest. My friend has already referred to
it. Most of the economists have also
referred to it. Most of the persons who
characterise this demand for ceiling as
being slogan-mongering have no know-
ledge of economic theories or the diff-
erent forces of economics that have
come into 'lplay. I may remind the House
that the Taxation Enquiry Commission
was headed by no less a person than
Dr. John Mathai, who is a well-known
authority on economic theories. He was
also, at one time, the Finance Minis-
ter of the Government of India. The
membership of the Commission includ-
ed distinguished economists and politi-
cians. They also went into this question
and they have come to the conclusion
that the time has come when we should
think of imposing ceilings on incomes.

They have not given any figures, nor
are we suggesting any particular figure
as limit on personal incomes. It has
got to have a certain relation with the
average ordinary income of a family.
The disproportionate disparity that exists
today in the incomes. of different peo-
ple is something which is shocking.

And, if you really want to enthuse
Feople and enlist public co-operation
or the successful

execution of your
projects, you have got to do something
to recapture their faith and their con-
fidence in the protestations of Govern-
ment. That you can do only by an act
of Parliament fixing the ceiling on in-
comes. That will really create enthusiasm
among the people. You cannot for long
put it off. The clamour for this will
grow in content and volume every day.
As I have already said, when in other
sectors of life you are going to impose
ceilings, you cannot jolly well say that
it is impracticable or not feasible in
this case. It is no longer an emotional
idea. It has already been examined, as
I said, by economists.

5—121 Lok Sabha/65

.

11 MAY 1956  Ceiling on Income of an Individual 8112

That was so in the old, 19th century
economic school of thought when peo-
ple believed that any kind of interfer-
ence with “laws of market” will
vent the supply of capital, will reduce
the national income and would result
in the hardships for the labouring clas-
ses. Those 1decas have already been
abandoned.

You can also reduce the disparities by
some other measures. I do not mean to
suggest that the Government of India
have not been doing so. They have
already taken measures, some fiscal mea-
sures, as my friend pointed out some-
time ago, to reduce disparities and to
increase the welfare of the people. We
are spending a lot of money over social
services, and if you are able to provide
more of social services in the form of
health insurance, education and house-
ing, then the disposable income which an
ordinary individual earns, increases. His
purchasing power increases and thereby
you can avoid that shocking difference
which you find today—the ability of a
few persons to spend as they like and
the disappointment of a large number
of persons who are not able to meet
their needs. So, the Government of In-
dia are taking steps, but the effects of
the economic policies which have been
adopted by the Government of India
cannot be felt by the general public
so soon. The results have not been
quite manifest yet.

Now, I should like to know from the
Finance Minister how far the expendi-
ture on social services has been reflect-
ed in increasing the disposable income
of the ordinary individual. The other
day I did question the Finance Minis-
ter as to how far the rise in the na-
tional income has been reflected in the
rise in the standard of living of the

ple. Likewise, I would like to know
m far they have been able to find out
and to what extent has been its effect
upon the general increase in the dispo-
sable income of the ordinary individual.
We have got to find that out. We must
have some sort of an indicator by
which we may be able to know that you
can create that kind of satisfaction
among the people by which we can get
their faith and confidence in our pro-
testations and our professions.

Another method by which we can
achieve our objective is by levying a
tax on expenditure. I have already told
you that in the demand for this kind
of ceiling, you will find in the ultimate
analysis that there is a sort of every or
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dissatisfaction in the mind of the peo-
ple at their not being able to spend as
much as others do. Therefore, if you
resort to taxation on expenditure, per-
haps you will be able to chn%ge the
pattern of expenditure today. The type
of expenditure in which the privileged
few are indulging today changes the
whole production pattern. Some spend
so much on trifles. For instance, in a
land of poverty, as we call it, we want
to have refrigerators, motor-cars, etc.,
whereas 95 per cent of the“;)eople can-
not afford even a bicycle. We spend so
much money over other luxury goods.
Therefore, I say that a tax on exc%endi-
ture will be able not only to change
the production pattern but will be able
to secure the best utilisation of those
resources which we have today at our
disposal.

Then, I must refer the Finance Minis-
ter to another method of tapping the
surplus wealth. It is by levying a tax
on capital gains. I can refer to one ins-
tance which has come to my notice re-
cently. Recently there was a ﬁroposal
to impose a ceiling on land holdings
in my State of Bihar and the compen-
sation provided therein has been nomi-
nal. So, a lot of benami transactions are
taking place and the money which has
already been earned in the black mar-
ket is now being found in the white
market. People who had earned money
through the black market and who had
not the courage to bring it forward in
the open market will now very well
bring it forward thronih this way. They
will get somebody to buy the land and
they will pay the money before the Sub-
Registrar, so that it may pass off as a
bona fide transaction. That black mo-
ney will be converted into white mo-
ney. It will'not be subjected to taxation
by the Government because that will be
considered a capital gain; they have
sold the land and they have got this
mong. Likewise you will find that if
the Government really goes into this
question, it will be found by taxing the
capital gains you are not going to make
capital shy and the cry and fear-psy-
chosis ‘that has been created in our
mind that investment will suffer, the
savings will suffer and the resources
that we need for the successful imple-
mentation of our Five Year Plan will
contract, will turn out to be a bad dream
or a false cry. That is why I am sup-

ing my amendment before the
ouse that the Government might if it

11 MAY 1956

Coiling on Incoms of an Individual 8114

finds that it is not possible straightaway
to accept the resolution appoint a com-
mittee of experts on which public men
may be represented to go into this
question and phase out a whole m
ramme of fixing of ceiling and

the measures to be adopteg by the Gov-
ernment in order to achieve this ob-
ject.

I  once again thank Shri Bibhuti
Mishra for having brought forward this
Resolution before the House.

Shri A. M. Thomas : Mr. Chairman
I am very glad that all the previous
speakers have supported the Resolution
although they have introduced certain
amendments which also are in keeping
;vith the objective of the original Reso-
ution.

At the very outset, I want to make it
clear that I am in entire agreement
with the spirit of the Resolution. Had
it not been for the consideration of the
difficulties in the wey of its implemen-
tation and the immediate results which
may adversely affect our development
programmes, I would have urged on
the Government for its immediate ac-
ceptance. This question of putting a
ceiling on_incomes which was thought
of only as a distant goal, and which
was not considered within the range of
practical -politics, has been given, ac-
cording to me,-an altogether different
touch by the Taxation Inquiry Commis-
sion’s handling of the question. The
portion of the report in which this ques-
tion has been dealt with has been read
before the House more than once, so
that, I do not want to take the time
of the House by reading it again. It
has been definitely stated in one of the
amendments that a committee should
go into this 1uestion of fixing of ceiling
on incomes. I do not think there is any
necessity for appointing a Committee
at all, because the Taxation Inquiry
Commission is definite. They have said:

“The fixation of ceiling on per-
sonal incomes on the basis of a
reasonable multiple of per capita or
per family national income is a
matter to which we have given
much thought, and it is our view
that there should be a ceiling, and
net personal incomes after tax,
generally speaking, should not ex-
ceed approximately 30 times the
average per family income in the
country."
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1 do not think there is any necessity
for a committee to go into the ques-
tion again. They have thought over the
matter and it is their considered opi-
nion.

Shri N. B. Chowdhury : There was no
socialistic pattern then.

Shii A. M. Thomas: That also is
there. This report was submitted before
this House adopted the objective of a
socialist pattern of society. Even then,
this high power Commission which was
presided over by an Ex-Finance Minis-
ter of the Government of India re-
ported on these lines. It may be recal-
led that before this report was out,
Members of this House like Shri Gadgil
expressed concern over the composition
of this Commigsion and they said, hav-
ing regard to the personhel of this
Commission, we cannot expect anything
radical in the report. But, that has
not been the case. They have in a way
anticipated the objective that we have
placed before the House by the adop-
tion of a resolution that the objective
of our policy would be a socialist pat-
tern of society. All the same, there is
some_ force in the contention put for-
ward that there may be some difficul-
ties in the implementation of this objec-
tive. Even the Taxation Enquiry Com-
mission which has recommended a ceil-
ing on incomes has sounded a note of
caution. They have said :

“We do not suggest that this is
capable of immediate implementa-
tion, but we think it is important
to strive by stages for its imple-
mentation over a period of time.”

The Taxation Enquiry Commission
would have done well if they had also
detailed a scheme for implementation
of this objective of putting a ceiling on
incomes. They are also of opinion that
regulation of the tax structure is not
enough. That is often put forward as
an argument, that by taxation we can
achieve the same object. They are de-
finitely of the opinion that by taxation
it is not possible to achieve that ob-
ject. So that, my first submission is
that the Government should come for-
ward now itself with a policy declara-
tion that the objective of the Govern-
ment is to put a ceiling on incomes. Per-
haps it may not be possible for the
Government to take steps immediately,
but even then, I should think that the
Finance Minister, when he replies to
the discussion on this Resolution, should
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come forward with a categorical state-
ment that one of the objectives of
the Government would be to put a ceil-
1ng on incomes.

The Finance Minister's declarations
on this subject when this identical point
was raised during the time of the dis-
cussion of the budget were, I regret
to say, rather evasive. He said it would
not be feasible o achieve this object.

. He also said that the question of put-

ting a ceiling on land and the ques-
tion of putting a ceiling on income
were different and he dealt in detail
with regard to that aspect. But I say
although we can draw theoretical dis-
tinctions between the two, practically
the principle that we adopt in the case
of ceiling on land has to be adopted
in the matter of ceiling on incomes too.
In actual practice if we put a ceiling
on land and we do not put a ceiling
on income, there will certainly be dis-

* crimination. We are limiting the source

of income of the individual who de-
pends upon land if we put a ceiling on
land. Of course, it may be theoretical-
ly said that there ic no bar for a per-
son owing land to possess other wealth
also, run an industry or draw a salary
and that there is nothing to restrict the
income that he can get, but if we take
practical considerations.. ...

Shri Asoka Mehta (Bhandara): That
will not be possible because when there
is ceiling on holding, personal cultiva-
tion will be one of the ingredients of
it.

Shri A, M. Thomas: That is right. So
that, I submit that the distinction that
has been drawn by the Finance Minister
is not quite correct, although it may
be possible to draw a theoretical distinc-
tion.

Figures have been quoted by the pre-
vious speakers to the effect that our
per capita income is very low and that
at the same time the disparities existing
in this country are greater than the
disparities that exist in any other coun-
try of the world. In this booklet issued
by the Economic and Statistical Advi-
sor to the Food and Agricultural Minis-
try, Government of India, at page 15
we are given the per capita income of
as many as 18 countries. You will find
the per capita income in India is Rs. 267
on the basis of calculations made in
1953. The only two Asian countries
which have an income below India are
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China and Burma. In China according
to the calculations made in 1949 it
was only Rs. 129.

But I should think it would have
doubled because of the steps that they
have taken, and in 1956 perhaps the
figure would be quite different. In Bur-
ma, it was Rsf. 206 in 19‘353. Even in

, one of our neighbouring coun-
tries, it is Rs. 541. I ai‘g leaving alone
other countries like the USA where it
is Rs. 8,789, UK where it is Rs. 4,057,
New Zealand where it is Rs. 4,877 and
so on. We can ignore those countries
and take the case of Asian countries.
Barring one or two exceptions, which
perhaps would by now have kept pace,
no other country has got such a very
low per capita income as ours.

It has also been pointed out in this
House that the difference between the
lowest salary and the highest salary is
also really staggering. Attempts have
been made on the floor of this House to
emphasise the fact that there must be
a rationalisation of the salary structure.
But I do not think any practical steps
have been taken by Government so far
to effect any such rationalisation. I
am afraid Government are not realising
the demoralising effect that is caused
on account of such great disparities
existing in the salary structure both
in the public and in the private sec-
tors.

I would also say that it is not enough
if we merely have rationalisation of the
pay structure of public servants only.
Coupled with that rationalisation, if
we do not have rationalisation in  the

rivate sector, then the whole thing

mes ineffective, and we may not in
that case be able to attract the requisite
talent to the public services. So, both
these things have to go hand in hand.

It was really a regrettable thing to
know what the position is in regard to
the State Bank as disclosed in an ans-
wer to a question in the Rajya Sabha
recently. With regard to the salary of
the managing director of the State Bank
of India, it was pointed out in the Bill
iteelf security of service was given to
the ex-Imperial Bank staff, excepting
the managing director and the deputy
managing director—the reason given
for this that it was not possible for Gov-
emment to pay them the high salaries
that they were drawing—that though a
reduction was made nominally subse-
quently in the shape of various allow-
ances and 30 on, the original salary
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to the extent of about Rs. 7500 to
Rs. 8,000 has been restored, and even
the sumptuary allowance of Rs. 500
which had been refused earlier has also
been allowed now. I do not understand
how Government could have given con-
cent to such a measure, even though
such a thing might have been adopted
by an autonomous body like the State
Bank of India.

Besides emphasising the necessity of
coming forward with a clear declara-
tion that the objective of Government
is to put a ceiling on incomes, I would
submit that one or two further steps
also have to be adopted by Govern-
ment without further delay. Although
Shri C. D. Deshmukh has evaded this
question and said that to put a ceiling
in incomes may not be feasible, it is
well worth recalling what the president
of the party in power has said very re-
cently at the Amritsar session of the
Congress.

He said :
“The application of ceilinqs on pri-
vate incomes is inescapable.”.

So, that is the point of view that the
president of the Congress has put
forward. And he has mentioned several
reasons also for that, among which one
is as follows:

‘No country that wants to work
out a democratic state can tolerate
wide disparities without risk to its
freedom, to its unity and to its
development’.

Government have stated that they
are keeping in view the question of a
tax on the entire wealth that an indi-
vidual possesses. But it is not enough if
Government merely say that they have
kept that point in view. They must im-
mediately take steps to levy a tax on
total wealth. We have already found
that inflationary tendencies have set in,
and we are making desperate attempts
to get the necessary resources for the
Second Five Year Plan. The dissenting
note, which has been reported in the
papers, of Mr. K. C. Neogy, a member
of the Planning Commission, is really
disturbing. He says that if we want to
achieve the targets that are now laid
down in the Second Five Year Plan,
inflationary tendencies will certainly
step in. He féars that in this process
the hardest hit people will be the fixed
income groups like government servants
at all levels, teachers and other non-
government employees, numbering over
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5 million. So that if we have to find re-
sources, without resorting to the print-
ing press at Nasik, we have to adopt
all available steps. We cannot cut down
the targets, but we have to find the
necessary resources. I would even sub-
mit that Government have to resort
to the step of compulsory savings. As
a first step in effecting a rationalisation
of the pay structure, I would say that
Government servants should be asked
to compulsorily save and deposit with
the Government in return for bonds
the amounts that they draw beyond a
certain amount. Otherwise, it is not pos-
sible to find the requisite amount.

Once it was reported that the Fin-
ance Minister had in view the adoption
of abnormal measures, if resources were
found wanting. I would like to know
what are his abnormal measures. Cer-
tainly, this method, even though it may
be said to be abnormal, is a legitimate
method and in keeping with the socialist
pattern of society that we have adopt-
ed.

Sir, I support the Resolution broadly
and I urge that the spirit of the Resolu-
tion should be accepted by Government
and implemented in due course.

Mr., Chairman: So far I have been
hearing only those Members who are
supporting the Resolution. Now, I want
to call upon a Member who is opposed
to the Resolution.

Shri N. Rachiah: (Mysore-Reserved—
Sch. Castes) : Some of us have moved
:\elgendments. We have not been cal-

Mr. Chairman: 1 will call them later.

Shri Mathew (Kottayam) : I am afraid
it is my unenviable lot to disagree with
the Resolution.

Shri N. M. Lingam : Why does he not
change his view?

Shri Mathew : I would like to change
the point of view of Shri N. M. Lin-
gam who seems to be in agreement with
the Resolution.

Let me not, however, cause an un-
necessary shock to an{body. 1 am not
in disagreement with the uitimate point
of view of the mover or his motive.
But I am in disagreement with the pre-
cise Resolution as it is worded. I will
explain what I mean.

I fail to see why it is necessary for
the ultimate aim that we have in view
to put an absolute ceiling on income.
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I would suggest an alternative—I said
this at our party meeting—let 15 annas
out of the rupee be taken by way of tax
or a levy on wealth or whatever it is
in the case of large earnings. That, I
think, has an obvious advantage. It is
feasible whereas the other course is
hardly fcasible or desirable. I will ex-
plain what I have in mind. People speak
of the salaries of Ministers or Secre-
taries or State Bank managers and so
on, to illustrate their point.

An Hon. Member: And Judges.

Shri Mathew: But take the income of
a very good doctor I was in Madras
a few months ago; I happened to see
some very eminent doctors there. I did
not ask them what their average month-
ly income was. But 1 was told there are
good doctors who easily earn some-
thing like Rs. 15,000 per month or
even more. If you place a ceiling and
say that they ought to earn only Rs.
5,000 or Rs. 7,000 or Rs. 10,000, per
month, what would those doctors do?
You may say that they will naturally
reduce their fees and that will be a
great advantage to the patients. I wish
it would work out in that way. But it
need. not necessarily work itself out in
that way. If you put an absolute ceiling
on their monthly income, some of those
good doctors would work for the first |
ten or fifteen days in the month when
they would easily make the Rs. 5000 or
Rs. 7,000 or Rs. 10,000 that we specify,
and then they might go to a hill sta-
tion, if it is summer season, or they
will sit comparatively quiet at home for
the rest of the month.

It is easy to wax eloquent and indig-
nant over the Rs. 10,000 that is given
to .the State Bank manager or director
or other officers. It is easy to taunt that
the Secretary of a Department draws
Rs. 4,000, while the Minister draws
only Rs. 2,000 and that it is all very
iniquitous and so on. But we have to
face the facts. Very good lawyers, very
good doctors and others easily earn
more than Rs. 8,000 or Rs. 10,000 per
month. There are such people and if
you say that they should not earn more
than Rs. 10,000 a month, as I already
hinted, it would have only this conse-
quence that they will sit quite after the
first few days, for the rest of the month.
What do you gain thereby? Leaving
asidc the feelings of envy that we may
have, let the man who earns Rs. 20,000
per month do so; but let him be taxsd
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15|16 of that. Fifteen annas in the rupee
you take away from them by way of
this tax and that tax. But let there be
some small incentive left for them !

An Hon. Member: Ceiling is taking
away the income.

Shri Mathew : It does not exactly
mean that; that is my complaint or
criticism. By the actual wording of
the resolution, as I understand it, you
put an absolute ceiling on the income.
you absolutely restiict the figure, where-
as my suggestion—it is not my original
suggestion; it has been put forward by
s0 many others—does not specify an
absolute figure but allows them to earn
even Rs. 100,000 a2 month; but they
will have only 1|16th of the income
that they earn and the rest ,will go to
the State. Therefore, my contention is
that instead of putting a certain figure
as the maximum, if you have the high-
est imaginable kind of taxation whereby
some little fraction only will be left
with those who have enormous earn-
ings and the rest will go to the State to
be spent on all kinds of public wel-
fare enterprises, it would be really a
more effective way of achieving the ulti-
mate end we have in view. Therefore,
I say the resolution as it stands is hard-
ly feasible or desirable. Even if you en-
force it by some rigorous means, it-does
not serve any good purpose. On the
other hand, it will spoil many of the
good purposes we have in mind.

Again and again, it is said that in

this country there is a wide gap between .

the highest incomes and the lowest in-
come and that it should be narrowed
down. I am in complete agreement with
that; everyone in this House is in agree-
ment with that. But that has to be nar-
rowed down by raising the standard of
the poor people. I fail to see how you
can raise the standard of the poor peo-
ple by simply putting a ceiling on the
mncomes of those who are earning a
good deal.

In one thing I am at a disadvantage.
I failed to follow the Hindi speech of
my hon. friend who moved the resolu-
tion. I could make out only some words
here and there. T heard Gandhiji’s
name again and again. I like everyone
else, have some acquaintance with
Gandhiji's theories on these matters.
As the mover himself, perhaps, said,
Gandhiji held that people of wealth
should hold their wealth as a kind of

public trust and that, certainly, is a-

sentiment with which we do not dis-
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agree in the least. But, how far certain
inoral attitudes can be enforced is a ,
matter of doubt. We are not concerned
in legislation with high moral ideas,
with high spiritual ideas which can be
approached only at the high moral and
spiritual level. At the voluntary level
they have to be preached and to be
imbibed as much as possible. But, when
we consider the question of enforce-
ment of law, when we consider legis-
lation, we should not mix that high
moral, voluntary attitude or outlook’
on life with what can be enforced by
law. The two should not be mixed
up.

Therefore, 1 said that though I am
in agreement with the ultimate object
that the State should be enriched as
much as possible by these people who
have high incomes, I am in disagree-
ment with this resolution which seeks to

ing on the income. This is not the way
it seems to me, to serve that ultimate
outlook or object we have in view.
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Shri N. Rachish: I rise to support
this resolution which has been brought
by Shri Bibhuti Mishra. This is a reso-
lution.. of- . supreme - importance. I am
moving my amendment alsp. My amend-
ment No. 5 seads like this: - ...
“THis House is of opinion that
Government should introduce legis-
tion. for fixing; a ceiling on the in-
come of an individyal and provi-
sion may be made ‘that no officer
in country should get more than
one thousand' rupees  per month- as
salary”.

We are in a socialist pattern of so-
ciety. 1 am sure our country is , on
the threshold of a socio-economic revo-
lution. The other day our Prime Mi-
nister said that our country is on the
threshold of an industrial revolution.
Taking all this as the background, you
must realise that unless we fix a limit
on the income of an individual we have
no salvation and we will have no pro-
per source of income and the ideal of
a socialist pattern of society could not
be achieved. Our Constitution contem-
plates or envisages equality, fraternity,
equal justice and equality of opportunity.
More than all, our Constitution pro-
vides that concentration of wealth
would not be allowed to be in the
hands of some few persons in society.
Taking all this as the background, I
would like to know why Shri Mathew
has been pessimistic in his observations.

In a booklet called Social Order, the
President of the Indian National Cong-
ress, Shri Dhebar, has said that unless
and until we achieve economic equality
political and social equality will be
only a dream or a talk in the air. Un-
less we achieve this economic equality
among the citizens of our country and
our society, we cannot speak of any
achievement or progress in any field,
particularly in the field of politics and
in the social field.

Just three days back, this august
House passed the Hindu Succession Bill
and that is going to become an Act
and that Act is going to bring a revo-
lution in our social field. That has
been expressed so and very frankly too
by many Members of our House. As
such, and when we have also got so
many ideals to achieve the objective
of our Constitution and also the ideal
of Gandhiji, we must not agitate against
bringing a limit on the income of an
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individual. 1 hope that the Government
as Shri A. M. Thomas said, will not
hesitate to accept this Resolution. By
accepting this Resolution we will be
implementing the doctrine of Panch
.Shila in the internal field of our coun-
try. We have achieved success in im-
plementing the doctrine of Panch Shila
in the international field. I want that
this doctrine of Panch Shila should be
implemented in every house, in every
individual, within the country so that
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the progress of our country should be
based on a firm footing.

Mr. Chairman: Perhaps the  hon.
Member will take some more time.

Shri N. Rachiah: Yes. .
Mr. Chairman: The House will now
adjourn and meet again on Monday.
6 P.M.

.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Mon-
day, the 14th May, 1956.





